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PKRT IV 
Acts of the Gujakxi Legislatore and Ordinances promulgated and 

Regulations made by the Governor. 

The following Act of the Gujarat Legislature having been asscnted to by the 
President on the 26th April 1964, is hereby published for 5eneral information. 

SUMANT M. VIDYARI'HI, 
Secretary to the Government of Gujarat, 

Legal Department. 

GUJARAT ACT NO. 16 OF 1964. 

. ( First published, after having received the assent of the President in the 

Grrjarat Govertzmenr Gnzette on the 13th May 1964 ). 

An Act further to amend the Bombay Prohibition Act, 1949. . 
' ' 
f . , 

It is hereby enacted in the Fourteenth Year of the Republic of India as 

follows :- 

1. This Act may be called the Bombay Prohibition (Gujarat Amendment) aorttitls. 

Act, 1963. 

Born. 2. In clause (IOU) of section 2 of the Bombay Prohibition Act, 1949 (here- 

XXv inafter referred to as "the principal Act") for the words "any preparation made ~ f ~ t i ,  2 
of 
1049. with denatured spirit" the words "any liquid preparation made wilh and con- $::yi.xxv - 

taining denatured spirit" shall be substituted. 
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Innertion of 3. After section 1 15 of the principal Act, the following section shall be in- 
wation 116A 
in &mbay serted, namely : - 
XXV of1949. 

Venueoftrial "115. A. Notwithstading anything contained #in the Code of Crirnjllrtl Pro- ,f 
of of cedure. 1898, an offence of corlsurnption of any intoxicant or hemp specified1898 
consumption 
of intoxicant in clause (b) of sub-section ( 1 )  of section 66, may be tried by a Magistrate having 
"' hemp- jurisdiction either at the place in which the offence was actually committed or 

at any place in the State in which the offender may be found.". 

Amendment . 4. In section 120 of the principal Act,- 
of m t i o n  120 
ufllorn. XXV 
of 1849. (I) in clause (c), the ward "and" occurring at the end shall be o&ed; 

(2) after clause (c), the following clause shall be inserted, namely : - 

"(cc) destroy any eartheii pot or other receptacle found hanging on a 

toddy producing tree, if he is satisfied that the prson by whom or on whose 
behalf the pot or receptacle is so hung is not known or cannot be found 
and he has reason to beIieve that an offence specifid in clause (c) or (J) of 
sub-section ( I )  of section 66 is comm-itted; and" 

- . . 

PRINTED AT THE GOVERNMENT CENTRAL PRESS, AHMEDARAD. 
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Acts of the Gajarrmt Legislature and Ordinances promalgafed and 
Regulations made by the Governor. 

The following Act of the Qujarat Legislature having been aqsenhd to by the 
Governor an the 6th Pebruary 1978 is horeby pmhlished for: general information. 

5. L. TALATI, 
Secretary to the Government of Gujarat, 

Legal Department. 

GUJARAT ACT NO. 9 OF 1978. 

(Pirat published after having rocoived the assent of tho Clovernor iu the 
"Gujarat Government Gazette " on tho 14th February, 1078.). 

An Act further t o  amend the Bombay Prohibition Act, 1949. 

It h hereby enacted in the Twenty-dghth Year of the Republic of India as 
follow8 :- 

I. This Aot may be called the Bombay Prohibition (Gujarat Amendment) lSbort tit!~, 

ACE, 1978. 
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hcndmcnt  2. Tn tho Bombay Prohibition Aoh, 1949 (hcreinaftar referred to tk4 "the Ban. 
of section prinOjpal Act"), iu scction 2,- xxv 
of Born. of 
XXV of 1049, 
1940. (1)  in (:I:IUSC (23), for sub-ohuse (b), thc following shall be wbstituted, 

" ! I , '  , !,I ,,,w: t.Ilat is, tho separated rcsin, ~vhother crude or purified, 
ol)t:;im l l  !',..>.II can~labis plant;"; 

(2)  in  clansr, (301, in sub-otause (h) ,  tha words "which hea not been 
submitted to any mwtipulatiou other than those necasary for paoking 
and transport" shall be delotcd ; 

(3) nftcr cle~lsc (39), the following dawe shall be inserted, namely:- 

"(39A) "rotten gur" meam the article known as gur, gul, jaggery, 
palrnyra jaggory or rab and other iutcrmedi~rp product preparcd by 
boiling or processing juice pressed out of sugar Cane or extracted from 
pdmyra palm, date palm, sago palm, brab pal111 or coconutpah, with 
or without nriu~ixturo of molssses, and which is in a Liquid form or a 
semi-liquid or viscous form and which has a dark brown or a black 
coloilr or which, inspite OE being in A solid, liquid, se~ni-liquid or 
viscous form, is unfit for human co~unlpt ion  owing to its becoming 
filthy, putrid, cliii~gusting or decomposed;"; 

(4) for clause (&), the following shall be substituted, namely:- 

"(45) "territorial waters'' with reference to the Shte, mcarls any part 
of the open sea within a clistance of tmclve nauticd tnilesfrom the noarest 
point of the appropriat,e base line or such other distancc as may be fixed 
by or under a,ny lam mde by Parlian~ent;". 

Insertion 3. In the principal Aot, after section 24, the following sechiam ahall be 
of new 
sections jmcrted, namely:- 
24.1 A  lid 
24-113 in 
Born. 
XXV of 
1948. 

Prohibition 
of 
mnsr~tnption 
of nidcinal  
prepnration 
contoitling 
aloohol in 
exccm of 
normal 
doec. 

"24-1A. No person, shall for the purposo of producing a state of intoxi- 
cation, consume m y  medicinal preparation contsiuing alcohol in any quantity 
exceediug the normal dose. 

Expla?zcrtiow.-Tho oxpression "norm~l dose", in relation to any medicinal 
prcpa~i~tion, ueans the qnantity prescribed by a registored medical pracbi- 
tioilcr to  be taken at a tiruc and in a caw where no such pre~oription 
hm been obtained, the quantity indicated to be taken at a time in tho 
directious given by the manufactcturcr of the medicinal prepnration. 

Prohibition 24-113. NO person who has consumed any jntoxic$i~t (other than opium) 
' of entry 

ill State in 
or hemp in any plrrce ouhide tho St,atc shdl enter any territory of tho 

intoxicated St,atemhile he is in an intoxicated condition or ~mdor the influence of suoh 
conditioli. jntoxic~flt or hemp.". 



XXUI 
of 
1940. 
Born. 
XXIX 
of  
1952. 
xxm 
of 
1940. 
Born. 
XI of 
1960. 
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4. 1n the principal Aot, iu section 28, in sub-section (3), iu clause (a), for Amendment 

the words "ton miles" the words "sixteen kdometres" shall be aubstitutod. of section 28 
of Rom. 
XXV of 
1949. 

6. In the principal Act, in scction 40,- Amendment ; 
of section 40 ; 
of Rom. 

(a) in sub-section (1), for tho word "permits" the words "a temporary xxv of 
resident's perrnib" shall be substituted ; 1949. 

(b) for the margiual note, the following shal  bc substitutcd, nme1y:- 

"Tcniporary resideut's permits.". 

6. In the pdnwpnl Act, in scctiou 54, in sub-section (I), in cla~wc (a),- pi'z,"\d 
of Born. XXV 

( i )  for the mar&, figures and brackets "or uudeer the Dn1gr3 Act, 19-10 or of 194% 

undcr tlie Bombay ]>rugs (Coutrol) Act, 1962" the words, figures and 
brackets "or undcr the Drugs a d  ~ C , ' O S I U C ~ ~ O S  Act, 1940 or under tlie Bombay 
Drugs (Control) Act,, 1950" shnll be substituted; and 

(ii) for the words and figures "or of any offence punishable under 
Article 8 of tho Schedule to section 167 of the SCR Custo~nf Act, lS78" tllc 
words, figares, brackets and letter "or of any offcnce pir~iishahlc undcr 
~cction 112 of the Cl~stolns Act, 19Bd for ,an act specified in clnu.so ( d )  of 
section 111 of the said Ac t ,  including the abetment of t h ~  doing, or thc 
omission, of such act" shall he substituted. 

7. In thc principal bc-t, sftm Chaptcr VI, the following new Cllaptcr shall rllsertion of 

be inserted, rlamely :- I ~ C W  VI-A Choptcr in 

Born. XXV of 
194'3. 

"GHAl?TEE VI-A. 

64. No person shall havo in his posucsuion, except urlder a permit granted P~ol~ibition 
ngainat 11oss- 

by an officer empomarcd by the State Goucrn~nent iu that behalf, any quan- ,,ion of 

tity of rotten gur in excess of such quantity as the State Goven~lncnt ruttm gur 

may, by notification in the OJJicial Gazette, specify. in crccm of 
prescribed 
limit. 

64A. No person shall manufacture, uso or consume rottcii gor except uudcr Xegutaiion 
of 111onufac- 

the authority, and in aecordar~oe with t,ho term3 and cou(1it~i011s of, a licence, tu,.e, etc. 

p~ymit,  p s s  or aukhorisation granted for the purpose by an officer cupowered rotten gur, f 

in that behalf by the State Goverumerl~. 
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Hcg~~Iutio~a 64B. No pcrson shall manufacture, use or hava in his possession ammonium 
of manufa+ chloride, in cxcess of such quantity a3 the State Govornmcnt may, by notifica- 
ture etc. of 
alutllonilln~ tion in tho Official Gazdte, specify, exoept under a licouco, permit, pass or 
chloride. authorisation granted hy an officer ernpoworod by the 8tate Govortlment 

in t h ~ t  11ehalf. 

plorkioll of G4C. Thc provisions of sections 63 to 59 (both jnclusivo) shall, so far w 
wtiolts 53 to 

to may be applicable, apply to licences, permits, passos or authorimtiom gantod 
to Iiccnaes, U U ~ C Y  sectious (id, 64A and 64B.". 
permite,etc., 

utldcr 
*ect,ions 64. 
C*IX and 
BiU.  

Amendment 8. In the principal Act, in section 66,- 
of Sootion OG 
of Born, XXv 
of 1949. (I) in sub-section (I), after clame (d), tho following new clause shall 

"(e) enters tho territory of the State in an intoxicated condition or 
undor the iinfluenco of an intoxicant (other t h n  opium) or hemp, after 
having consumed such iutoxicant or hemp at any place ouhqide the State," ; 

(2) in sub-section (2),- 

( ( 8 )  after the words "for the consnmption of an intoxioant", the words, 
brackets, letter and figure "or in any trial of an offence under clause (e) of 
sub-section(1)for entry ill the territory of t,he St,ate aftor consumption 
of an intoxicant or hemp at any place outside the State" ahau 
11c in serted; 

( b )  for the words "the liquor cousunicd mns a ~nedicillal or toilet pre- 
paration," the words, figures ~ i l d  lcttcr "the liquor consumed was a rnedici- 
n d  preparat,ion consulned irl quantity not in exceas of normal dose as 
defined in saction 24-16 or that the liquor con..umed mas a toilet prepara- 
tion" shall be substituted. 

I~lsertion of 
new section 9. In the principal Act, after section 70, the following new section shall be 
70A in inserterl, mudy:-- 
BOIII. XXV 
of 10t9. 

J'e~nl ty for 
i l l g ;~I  "70A. JVhoever in contravention of the provisioas of this Act, or any 
l ~ o w c s s i o ~ ~ ,  rule, regullation or order made ~r of any lieenco, permit, pass or authoriaation 
ctc. of p u t e d  th:reunder pussesscs, nhanufacturw, uses or consumes rottcn gur or 
rotten 
gllr or atlltuonium cldoriclo shall, on conviction, bo punished with imprisonment 
f i ~ u t ~ l n ~ ~ i  I I ~  for R tenn whicll may extend to six rno~tlls ant1 with fino which may- 
rlilo~irtc. extent1 to ouc t.housand rupeou.". 

Amriidmcnt 10. 111 the principal Act, in section 103, after sub-section ( I ) ,  the folIow@ 
of ~L'l.ti011 I03 

Rfltll, 
s1~11-sectio~l shall hc inserted, namely:-- 

XX\' of' 
1a.m. "(2) JVhorc in any trial of an oiFence of manufacturing liquor or any 

i~ltoxicating h u g  and using a still for such purpose in contravention of the 
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proviaiontl of this Act, it is proved that the accused person mas persent by 
the side of tho a t d i  while it was working or that he was the owner or 
oooupjer having tho cam, mamgement or control of thc place whorein such atill 
was wed, then the burden of proving that the accused person had not used, or 
had not abetted in using the still for manufactuzing liquor or en intoxicating 
drug shall be on the accused peraon and the court shall, in the absence of 
suoh proof, assume t o  the contrary.". 

11. In the principal hl;, in section 105, after sub-sictic11 ( I ) ,  thc fcll~ming Amendmenb 

llew sub-sections shall be added, namely:- of W o n  
106; of Born. 
XXV of 1949. 

"(2) All notifications or orders is~ued under sub-section (I) shsll be laid 
fornot lessthan th~-ity days before the gf gtc Legial~t~urr: as s o ~ n  as me-y be 
after they are issucd and shall bs ~ubjcct to mich rnc&fimttions?*s thr! 
State Legislature may make daring thc session in which t.l~cy z l c  so laid 
or the semion inlmediatclp follom~ng. 

(3) Any rnodificstion MI 111adc by thc State Legislzture shall bc published 
in the OJftclaE Gazette snd ?hall thereupon cffcct .". 

12. h the principal Act,, x,fter section 106, the fullcwing new aection shall h a r t i o n  

bo inserted, nemely :- of new 
leDtion 107 
in Bom.XXV 

"107. Thc State Gove~nment mmy, by rulcs, prescribe the fecs ha,yable pees. 

in respect of any p~ivilege, liccnce, permit, pcss cr auth~rimticn grantcd o r  
issucd under this Act,.". 

13. In the priucipaI Act, nfter t;ection 116A, thc fol1cring cew stciic,~~ sl1aI1 b r t i o n  

bc inserLed, 11azldy:- of new 
&on ll6B 
in Born. XXV 

"I 1 GB. Wherc in ~ 1 1 3 ~  trial for xnjr cffencc r f ~inlan-ful pcssc.ssicn cf Iiqllor No analyeir 

ultderthia Act, it is prorcd that the accused PCMn I V ~ S  in the possession z:Ewa 
of any waled bottle bearing thc original lake1 indicating the nzme cf any known brand of 

brand of spirits, such as whisky, brandy, mm, gin, club cup, liqueurs milk liquor- 

punch, or of wines such as champagne, utosclle, burgundy, chianti, white winea, 
clarets, hocks, riesling, meceirx, ginger-n-inr, port type, pol: t verm~ut~h, sherry , 

wincamis vibrona, rnanolp, buckf~st, tonic-wiltc, or of fermented liquom 
such as ale, beer, milk-stout (porter), cidar, anti the name of its manufacturer 
it shall bc prcsumed that thc nccuscd p r - w ~ i  t~i . ,s  in pc~session of liquor.". 

14, hi the principal Act, rfter scot,ion 117, the following i;es section shall bc 22: 
inserted, namely:- , mtion 117A 

. , 
"1 17A. (I) Tf the Comrilissioner of Police or the District Siq~erjntendent Maintenance 

of P.jliee, as tho onso may be, considers t h t  in ;njr grrm, nag.., munioipvl $:::,o,~ 
' borough or city, or in any locality thereof it is neceswry to have s list of 

local persons liable to serve us p~ancha witnesses for searches m,de and for 
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such other purposes conllccted wit,h thc invest,igatic,n of ~ffcnces under this 
Act, the Commissioner of Policc cr thc District Superhtcndent cf P~lice,  as 
the case may be, may request the grem psnchxyi.t, the np gar p~.nchf.yat, the 
municipslity, or thc n~ullicipkl curporotion, of such gram, nagar, municipal 
borough or city rcspedively to prepare end maintain such liht  such g r ~ m ,  
nagar, municipal borough, city cr any lccxlity thereof, snd thereupcn it shell 
bo the duty of such panchsjut, municipclity or municipal corpor~tion to 
prepale and maintain such list,. 

(2) The State Government shall, by rules, plcscribc t,he sge : nd quali- 
ficetions of persons who may be considered suitable for bcing included in filly 
such list., the procedure for prcpaiing, publishing end maintaining eccb list 
and thc period for preparing, publishing and maintaining such ljst and the 
period for which such list shall remain in force. 

(3) Every pemr, whose unmc isiuclllded in such ljst shall, when EO 

required by a prohibition officer or a policc officer, be bcund to  trtrvc as a 
pancha witness.". 

Amendment 15. In the principal Act, jn section 128A, for the wcrds "dcnaturcd spiri- 
of 
BBOtion 128A ~ U O U S  prcpxrationsy' the words "denatured spirituous prcparatjbns, r~i.te11 g y r  
of  om. or tunmonium chloride" shall be substituted. 
xxv  of  
lW9. 

a d m o n t  16. In the principal Act, in sect.ion 143, in sub-section (2),- 
of 
w t i o n  143 
of  om. ( I )  aftcr C~RUBC (b ) ,  the following clause shidl be inserted, nzme1y:- 
XXY or 
1949. "(bb)  rcgulat,ing the po~sscssicn, nlr4nnfilcturc, use and ccnsumpticn of 

rotten gur t u ~ d  the por;sc~sion, nl~annfactarc slid use of smrncniurn 
chloride ;" ; 

(2) in dause ( j  ), for tb wt70rrl, brackets and lcttcr '<clause (b)" thc words, 
brackets and letters "clauses (b) ar?d (bb)" shin11 bc sub~t~ituted ; 

(2) in clause (g), for the word, brackets and let,ter '%lause (b)" the words, 
brackets and IefAers "clauses (b) and (bb)" shall be substituted ; 

(4) in clause (k) ,  for the word, brackets and letter "clause (b)" the words, 
brmkets and letters "clauses ( b )  and (bb)" shall be aubstitutod ; 

(a) in sub-clause (iii), for the words "denatured ~pjrituous preparation 
or hemp" the words "denGtured spirituous preparation, hemp, rotten gur 
or armonium cllloride" shall be substituted ; 

(b) in sub-clause (v), for the word "intoxic8.nt" thc words "intoxiccnt, 
rottell g u r  or :~rmnonium cliloridc" shall be substituted ; 

(c) in sub-clause (viia, for tbe words "mhowra flowers or molasses" tho 
words "mhowra flowers, molasses, rotten gur or ammonium chloride" 
shaB be substituted; 
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(6) in olawe (k), for the words "nihowra flowers or molasses" the worde 
"mhowra flowem, molassw, rotten gw or ammonium ohloride" shall be mb- 
stituted: 

(7) in clamc (n), for the words ''intoxicanti or hemp" the morda "intoxi- 
cant, hemp, rotten gw or ammonium chloride" shall be aubstituted; 

(8) in clause (o), for the words "intoxicant or hemp" the morda "intoxi- 
cant, hemp, mtton gur a F  ammonium chloride" shall be substituted; 

(9) in clawe (p), for the words "mhoma flowera or rnolssaes" the words 
"mhowm flowers, molasses, rotten gur o~ ammonium chorjde" shall bo 
substituted ; 

(10) in clause (r), for the mords '%ample of molasses" the words 
I1 aamples of molassesi rotten gur or ammonium chloride" shall be subhtibutod. 

Amendment 
17. In the principd Act, in section 144, in sub-section (I),- of aeotion 

144 of Bom. 

( I )  in clause (a), for the morda "uhowra flowers or molasses" the worda 
xxv of 1049. 

"mhomra flowers, mohus, rotten gtn or ammonium chloride" shall be 
substitubed ; 

(2) in olause (b), for tho words "mhowra f f 0 ~ 0 m  or molasses" the mrda 
r r  mhowra flowers, mc:lamea, rotf en p r  or ammonium chloride" ahall be 
aubstituted; 

(3) in olauso (a), for the morb " m h o m  flowera or molasses" the wo& 
"mhoma Aowem, molasses, rotten gur or aruollium chloride" ahall be 
substituted. 

Amendment 
18. In the principaldct, in section l46B, for the worda "mhowrh floemers or of 

molasses" the worda "mhowra flowern, molwses, robten gw or ammonium ~ection 146s 

chlo~ide" a h d l  bo substituted. of Born. 
XXV of 
1849. 

~ u j .  19. ( I )  The Bombay Prohibition (Guja~ot Amendment) Ordinance, 1977 Repeal 
Od. is hereby repealed. and 
No. 8 aavings. - of 
1977. (2) Notwithstanding suoh-\repeal, anything done or 'any action taken under 

the principal Aot as amended hy the mid Ordinance, shall be deemed to have 
been dona or taken under the principal Act hs srnendod by this Act as if 
this Aot had come into force on tho date on which the said Ordinance had 
como into forco, 
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The following Act of the Gujarat Legislature, having been assented 
19:by the Governor on the 4m April; 2003 is hereby published for general 
inhmation. 

v. M. Ko'mAM, 
SacretarytotheGoveifimentofGujarat, . 

Legislative and Parliamentary Affairs Deparbnent. 

... . 
(First published, after having recehred the asseM of the Governor in . -. 

. . . , 
the "Gujamt G o m m t  OazeW,'on the 5m April, 2003). . ._ . . 
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. . '.* ' .,;. +.- 

, (211tabpll - . i n t o ~  m sb&is the st- & ~ ~ a  

r o n ~ ' n e w  2. 1 n t h c ~ ~ b i t i & ' & 1 g 4 g ~ r r f p r a d ~ ~ ~  ~ o m .  
d o n 9 z i p a m .  Ad'),. d k  ~W~HI 91, the f o f l o w i ~ ~  d m  &dl be inserted, XXV 
m'& I 1949 * . . . - of 

..- . . ' 1949. - -* . '%. - (1) Whem the eourt,m wn+m for tfbe fitat offence under 
-*& o ~ @ f ~ f ~ d ~ ~ ~ ' ( ~ ~ ~ d o n ~ f o r c c ~ p t i o n a f ; i n  
M . ~ ~ ~ - ~ ~ 6 a ( l ) o E ~ q n . 8 5 o ~ b o ~ - s e n t e n c e s  

9simpk.i- 
a- 

for ce- twrm, it shall, in lieu. of mh 
' itlypriimmnb quire such .pson to execute a bond with sureties, 

containing such mditiom in a h  form as m y  be mkd, for 
' rendering &ch camunity' -& and gubjwting b l f  to such' 

medical fm gatiag freed froin midiction of intoxicant as 
may b.pzlesmM for the term of such ~ s o m n e a t .  

. (2)-,On e x d m  of.@ bond & &section (11, the 

s e n ~ ~ ~ s u s p e n d e d a n d ~ ~ n ~ b e ~ ~ e a s e d :  

. h $ d d  thrif if tbe An oommjts breach of any condition 
of the bond, the suip&rm of sentam W1 stend cancelled amitbe 
sen- Wl revivq and the person W be arrested by any poliw 

' 
ofBoer without wartant d rematldd to undergo the umpired 
@OD of !he =bee, . . 

+ 
ExpIadon- &-:in this d o n  dull be.&& as granting of 
probation to the a m . " .  . . 

"(*) paiw-the -.of me bond, nsave of& h e c o m m u n i t j  dw<-d hPgma.& ' . - 
c'xdmmw sUbje!&to which such 

. & c e & d b e ~ d W d - ~ t o w b i c b  
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PART- IV 
Acts nf the ~hjarat IRgislature and Ordinances promulgat~t 

and Regulations made by the Governor. 

'The ioilowing Act of the Gujarat Legislature, having been assented 
to by the Governor on the 16Ih September, 2003 is hereby published for 
general information. 

V. 1M, KOTBAHE, 
Secretary to the Governmet>t of Gujarat, 

Legislative and Parliamentary Affairs Department. 

GUIARAT ACT NO. 27 OF 2003. 

(First published, after having received the assent of the Governor in 
the "Gujarat Government Gazette", on the 17th September, 2003). 

AN ACT 

? further to amend the Bombay ~uh ib i t i on  ~ c t ,  1949. 

it is hereby enacted in the Fifty-fourth Year of the REpublic of W a  as 

follows :- 

1, (1) This Act may be cdled the Bombay Prohibition (Gujarat Second -rt dtk and 
co-- 

Amendment) Act, 2003. 

(2) It shall come into force cm mrch date as the State Government 
may, by notification in the 9fficinl W e ,  appoint. 
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Amendment 2. In the Bombay Prohibition Act, 1949 {hereinafter referred to as "the Bom.XXV of 
of seciion 2 of 1949. 
soma XXv of principal Act"), in section 2, in clause (39A1, the following shat 1 be insetted at 
1939. 

the end, namely :- 

"and shall include on chemical analysis, if it contains - 

i }  total sugar (expressed as invert sugar) !css than 90 per cent, and 

sucrose less than 60 per cent., or 

( i i )  extraneous matter insoluble in water more than 2 per cent., or 

(iii) total ash more than 6 per cent,, or 

(iv) ash insoluble in by hydrochloric &<id (1-ICL) more than 0.5 per 

cent., or 

(v) more than 10 per cent. of moisture, or 

(vj) sulphur &oxide in concentriithn exceeding 70 parts per million;". 

.'Lrnenuatent 
nT ser(ion 29 3, In the principal Act, in section 29, ffl? the words "mhdwm flowers or 
I.: B o a  XXV 
of IW. molas~es" occurring at two places, the words "mhowra flowers, molasses, 

rotten gur or ammonium chloride," shall be substituted. 



Extra No. 7 REG1 STERED No. GIGNW2 

EXTRAORDINARY 
PUBLISHED RY AUTHORITY 
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Act of Grijarat Legislature and Ordinances Pron~ulgalerl 

Regulations made by the C'  overn nor, 

TheFollowing Act of the Gujitl-at'kgislatirre, having been assented to by 
the Governor on the 24" February, 2005 is hereby published for. general 

inionnation. 

S. S. l'ARbJAR, 
Secretary to the Go~~ernmen t  of Gu jarat, 

Legislative and Parliainenrary Affai~s Dep;uf ~nent. 

GUJA RAT AC'I' NO. 7 OF 2005. 

(First published, after- having received thc asseni of tlie Govemo~*in the 

"Gujarat Guverriment Gazette", on the 251'1 Febi.uai.y, 2005). 

AN ACT 

furthertoamendthe Bombay Prohibition Act, 1949. 

It is hereby enacted in the Fifty-sixth Year of the Republic of India 

as follows :- 

1. ( 1 This Act may be cal led the Bombay Prohibition (Gujarat short title 

Amendment) Act, 2005. ard 

commence- 

ment 

(2) It shall come into force on such date as the State Govern- 
mect n-tay, be notification in the C?ftci(d Gcrzeite, appoint. 
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Amendment uf  2. In  the Bombay Prohihitian Act, 1949 (hereinafter referred to as 
DOIU. ,,49, xxv or 

section 66 o f  

Notn. XXV of "the principal Act"), in section 66, in sub-section (11,- 
1949. , - 

( i )  the p1.0viso to paragap11 (i) shall be deleted: 

(ii) the proviso to paragaph ( i i )  shall be deleted; 

(i i i)  the proviso to paragaph ( i i i  j shall be deleted; 

3. In tllc piiricipal Act, in scction 85, in sub-section !I),- 

(a)  in paragraph (i).- 

(i) the proviso to sub-paragraph (a) sllall be dcleted; 

(ii) the proviso to sub-paragraph (b) dla  t l be deleted; 

(b) in paragraph (ii),- 

(,i) the p~'oviso to sub-paragraph (a)  shall he deleted; 

(ii) the proviso to sub-paraglap11 (b) shall be deleted; 

11 t ~ ~ e ~ ~ d l n c l r l  or 4.111 thi: j)rirlcipal Act, in section 92, in sub-scction (1  ). for the \vor.ds 
scction 92  o r  

RIHII. J;XV 01' "it shall" . the tvo~.ds "it may" s t~n t l  he suhsriloted. 
1949. 

Gnvcrnnie~lt Central Press, Gsltdhinngar. 
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